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Title: Issue regarding taking unconstitutional steps to destabilize the Arunachal Pradesh government.
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SHRIMATI PK. SHREEMATHI TEACHER (KANNUR): Respected Madam Speaker; today 16 th December is Nirbhaya's day. At the outset, I express my
sorrow and condolences to the family of the girl.
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SHRI M. VENKAIAH NAIDU: Madam, I am quoting from the manual on business and procedure of the House. You just please go through the Rule.
Number one, we cannot discuss the conduct of the Governor in the House.

Secondly, I am ready. The Government is ready for a discussion on this provided the other side is ready to hear the Government's version.

Madam, there is a ruling by the Speaker. During the first session of the 8th Lok Sabha, some Members tabled a notice of Motion disapproving
the action of Governor of Andhra Pradesh of not accepting the recommendations of Council of Ministers to promulgate ordinance and abolish the post
of part time villagers in the Andhra Pradesh and the notice was disallowed in the provisions of the Act.

Madam, if any question arises, whether the matter rests with the Governor under the Constitution required to act in his discretion, the
decision of the Governor in his discretion shall be final and validity of anything done by the Governor shall not be called in question in general that
ought to have not acted in his discretion. That is the ruling of the Chair. You should understand it. It is their internal matter. It is the internal matter
of the Congress Party. That has been the habit of the Congress Party also. They are fighting among themselves. Today, the Speaker has disqualified
14 MLAs. Kharge Ji is talking of the Constitution. He is facing No-Confidence Motion. He disqualified MLAs. That is the emergency stage.

SHRIMATI P.K. SHREEMATHI TEACHER: Madam, the House is not in order. ...(Interruptions)

HON. SPEAKER: If you do not want to speak, then Meenakshi Lekhi will speak.
...(Interruptions)

SHRIMATI P.K. SHREEMATHI TEACHER : Madam, today, 16t" December, is Nirbhaya's day.
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